i
- IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENQT

AT HYDERABAD - |

0A.821/92 | i date of decision : 21-9492
. _ , ]
I 2
Detween
CH.Yadaiah‘ i | | : Applicant H
-and

Union of gRdia, repfesented by

The Secretary | - !
Ministry of Defence.’ ;
New Delhi o

L w

2, The Scientific Adviser to the : i
HonMinister of Defence & Oirector )
Genaral Research & Development, S
Dte. of Personnel (RO-Legal Cell), X
DHQ PO New Delhi 110 011 _ : !

3. The Director
Defence Ressarch & 'Dev, Laboratory ¥
PO Kanchanbagh g

Hyderabad 500258 : Respondents :
Counsel for the Applicant : K. Sudhakar Reddy!
: : Advocate |
!
Counsel for the Respondents N R 3Deuarag, StaA51ng

Counsel for the CePtra] Covt,
| |
CORAM | | k

HON. MR, T, CHANDRASEKHARA REDDY, MEMBER(JUDL.)

| JUDGEMENT . %

(As per Hon, Mr.‘T, Chay drasekhara Reddy, Member(ﬂudﬁ.)

This is an Application filed under Section 19 uﬁ the

Administrative Tribunals Act, to direct the respondents to

pay subsigtance allowance ta the applicent herein Prom

I

December, 1990 onwards and pass such other order or grders

as may deem fit and proper in the circumstances of t%e case.

7 -O,a,_,HQ | |




o . | ‘Ejgv/

"2, -. fhe applicant herein, while working as Choukidaé in
the third resgondents office,had been removed ‘Fram s%fvice
with effect Prom 12-12-1978. The applicant filed uﬁit
petition before the Hon. ligh Court(up 7903/82) challenglng
" the removal order dated 12-12-1978., While the said W}lt I
Petition was pending before the Hon. High Court,on Tg—12—82
Hon, High Court directed the respondents to pay subq;stance

allpuvance with all arrears, ‘ , i
A

3. After uhe Central Administrative Tribunal uas CDHBtltUtEd

the said writ petltlﬂn (WP, 7903/82) on the file of the High

Court of Andhra Pradesh was transferred to this Trlbunal under
: g
the Provisions DF-;;%‘Sectlnn'Zg of the Admlnlstrat;ue Tribu~
. ¥
.nals Act as the subject matter related to service cénditions

)
" of the_applicant herein, After tranufa?ssag,the sald Urlt
Q"\qu_m{ S——
petition was numbered TA.63/87. ODuring the pendancy of the
) N T | | |
said TA.53/87, the applicant was paid subsistance %llouance

as per the orders of the High Court dated 15-12-1?82. As
: : l

per ths orderé D? this Tribunal dated 18-2-88 the fA was

Ji K
alloved. As against the said orders dated 18-2-68, the =
. '1 ¢ |
Department carried the matter in Q: appeal to the!$upreme

i

Court, . L

pro"
4, The said sub31stance allovance uas paid e 24—12—1990

to the applicant herein, esven. tﬁoughpthe said mat}er was

.

pending before the Supreme Court, But subsequent. to 24-12- 199%{
J

the respondentg have stopped making any paymentg towards sub-:g'
' I
sistance allowance, Hence, the present 0A is Fil?d for the

relief alresady.indicated above. f

- ' i |
5, Today, we have heard Mr, K, Sudhakara Reddy, Counsel for [}
the Applicant and Mr, N.R., Devaraj, Standing Counsel for
{

|

—_ . fw-—v-—4—zf°' g
! i
'

the!Jespundents, at the admission stage,

S s




6. As soon as the said TA.63/B87 was disposed of, vide

Judgement of this Tribunal, dated 18-2-1988, this Tribunal
had become fPunctus afficiorﬁs the matter is pending'before
the Supreme EOUEB” £$ is only for the Supreme Eéurﬁ'that

can pass appropriate orders with regard to the payment of

subsistance allowance to the applicadf.ih

" 9, In view of th# position, this Tribunal does net have

i n o
jurisdiction to edtertain this 0A and hence this OA is liable
to be rejected and accordingly we reject this OA under

Section 19(3) of the Administrative Tribunals Act, : :

"ﬁ. As we have fejected the DA, MA,1004/92 Piled to condane

O Sl _ ‘
the delay, #smed i@z this 0A,becomes infructuous and is g
: ¥
rejected as infructuous, o :
| R am B §a s o
.(T. CHANDRASEKH&RA REDDY)
Member (Judl)

ML

Dated : 21-9-1992 .  pephty Registrar(radll}
Dicated in the 0Open Court Y J (Ja E

1

sk
" Cepy to:~

1, The Secretary, Ministry of Defence, Union ef India, New Delhi 

24 Egi gghietif;c Adviﬁer te the Hen. Minister of Defence & Dire:
nera esearch & Development, dte, of Persennel =Lec
Cell), DHQ PO Mew Delhi-Of1, ) (D s

3. The Director, Defence Research & Dev, L v .
Hyderabad-zsé; | . aberatorﬂ PO Kanchanbg

4. One copy to Sri. K.Sudhakar Reddy, advocate, CAT, Hyd.

I

| 5. One copy to S#i. N.R.Devaraj, SR, CGSC, CaT, Hyd.

6. One spare copy.
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TYPED BY \\ COMPARED BY
: CHECKLD BY APPROVED BY
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL |
HYDERABAD BENCH s HYDERABAD
THE HON'BLE MR i
 AND
| THE HON'BLE MR\K.BALASUBRAMANIAN:M(A)
AN - e
f; - ' THE HON'BLE MR,T.CHANDRASEKHAK REDDY:
: M(JUDL)

-\KD

. _ THE HON'BLE MK,.ClJ.ROY : MEMRER{JUDL)]
' ' L s F §

: ‘ . . ~—Dated: 211(:7'/-1992

5 ORBER/ JUDGMENT ¢
!
] .
Radar7Cohe 7 M NC
§ L . . iﬁ..—.,
. o P ' e
! 0.4, No, . %24 /92\ )
!
b . TeETNGT ' {(wpso——e ). __

Admitted an

interim directions
issued. :

Lllowed

. -  Disposed pf with direch Demea) A rive Tribun
' | DESEATCH

as withdrawn @\ | HNUYISIZ

Dismiss¢d for default § HYDERABaD BENCH

: - : f——-ﬁi‘§'m1 Sse

Dismissef

r 3 B . M,A.Or e:ed/jo_ggLe.d__(
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: ' . No.erders as to costs.
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